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o J.B.IZ.S‘L. Mr., ¥, Palit, learned counsel for the applicants
e

and Mr, B. Pal , learned 5r.Standing Counsel for the

Railway Acdministration are prasent. Hearing of the

case is taken up. Both the counsels have argued the

matter at length supporting their respective cases
A common
have conclided their arguments, Hearing closed,./Judgmnai

dictated and promounced in the open court vide separate

shests attached to the record, This judgment will goverﬁ
both O.A.No.164/83 and YeA.244/88 which were heard
analogously. Both the applications are accordingly

disposed of, leaving the parties to hear their own costs
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